
 83.  Re  Adjournment  Motion

 establishrrert  of  a  plant  for  the  manufactare
 of  66,000  tcnres  per  annum  of  Soda  Ash
 end  An  troritm  C  hiorsde/Ammontum
 Sulphate

 42  hrs.

 Re  ADJOURNMENT  M(  TON
 (Query)

 MR  SPFAKER  We  will  now  take  up
 the  Calling  Attention  Notice

 SHRI  SYOTIRMOY  BOSU  tOiramond
 Harbour)  May  I  scek  y  tr  permission  to
 riise  a  very  important  m  tter  ?  I  Fave  given
 notice  of  an  adjournnint  moton  which
 fulfils  all  the  ccncations  required  by  the
 Rules  of  Procedure  1  relates  0  the
 unprecedented  drougi  t  um  itions  in  Bengal

 MR  SPLAKER  The  next  business  in
 the  agenda  is  the  Calling  Attention  So
 unless  I  call  him,  why  shoud  he  get  up  ?

 SHRI  JYOTIRMOY  BASU  Maticrs
 rélaung  to  adjournment  motion  arc  saised
 immediately  after  the  question  bour  Rule
 60  1S  very  cear  on  tle  stibect  I  have
 raised  it  after  the  question  hour  We
 want  this  anjournment  motion  about  the
 drought  condit  ons  in  Wes  Bensa  to  be
 allowed  to  be  discussed  in  this  Hou  e

 MR  SPEAKER
 down  ?

 Will  he  pease  sit

 SHRI  JYOTIRMOY  BOSU  Are  you
 giving  scme  time  to  this  Hoyse  for  the
 discussion  of  these  unprecedented  d  ought
 conditions  ?

 MR  SPEAKER  [  am  thnking  over  it
 You  say  that  you  are  entitled  to  raise  it
 afer  the  question  hour  Kmdly  read
 Direction  No,  2

 SHRI  JYOTIRMOY  BOSU  But  the
 Directions  cannot  supersede  tle  roles.  May
 l  draw  your  attenidn  ta  iule  $87  E  have

 fang
 aH  the  requirements  for  giving  notice

 बी  अ््िफयफयाल  motion  Now  you  have
 to  Gx  ध  ate  firm

 Mi.  SPBAKER  ‘Ihave  not  given  iny
 Conngt  yet,

 VAISAKBA  27,  (894(S4  KA)  Re  Calling  Atrention  क

 SHRI  JYOTIRMOY  BOSU _  I  have
 fulfilled  the  ¢  i  dl:  ons

 MR  SPEAKER  You  may  have  fur
 filled  the  conditions  But  Ihave  not  given
 my  consent

 SHRI  JYOTIRMOY  BASU  How  can
 you  withhold  consent  when  I  have  satisfied
 all  the  icquirenents  ’  This  is  a  very”
 serious  ma  ter

 MR  SPLAKFR  All  the  conditions  are
 satished  except  the  consent  cf  the  Speaker

 SHRI  JYOTIRMOY  BOSU  The  rules
 ure  very  clea;  and  I  haye  fulbl  ed  them

 MR.  SPFAKFR
 about  it

 I  am  also  very  clear

 SURI  JYOTIRMOY  BOSU
 going  to  allow  4  discussion  On  it  ?

 Are  vou

 MR  SPEAKER  I  am  thinking  about  it

 SHRI  §  M,  BANERJEE  (Kanpur)
 Unde:  item  No  9  of  the  agendas,  the
 Minister  of  Ag:  culture  ts  Making  a  stale
 ment  on  the  d:ought  conditions

 SHRI]  JYOTIRMOY  BOSU  ,  That  has
 nothing  to  do  with  the  adjournment  motion
 it  isa  Suo  Muta  statement  Sir,  wil  vou
 al  ow  a  discussion  ?

 MR  SPFAKER  I!  have  not  decided
 about  it  «When  I  have  decided  about  it  I
 wilt  let  hum  know  I  have  not  accepted
 any  adjou  mment  motion  yet

 SHRI  JYOTIRMOY  BOSU  =  How  cun
 you  summarily  dismiss  it  fike  that  ?

 MR.  SPFAKER-  [am  not  hourd  to
 give  the  rtaso  ie  in  the  House

 2  03  brs.

 Re*  CALLING  ATTENTION  NOTICE
 (Procedure)

 MR.  SPEAKER  We  will  now  take  tp
 de  callikg  Attention.  Shri  Hari  K  store
 Singh.


